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3er / ORDER

Per R.S.Sval, AM :

These three appeals by the Revenue relate to assessment years
2004-2005, 2005-2006 and 2006-2007. Since common grounds have
been raised in these appeals, we are, therefore, proceeding to dispose

them off by this consolidated order for the sake of convenience.

2. In all the appeals the Revenue is aggrieved against the direction
of the learned CIT(A) to reduce the disallowance of illegal expenses
to only 25% of the total amount, relying upon the order passed by the

Tribunal in assessee’s own case for assessment year 2008-2009.

3. We have heard the rival submissions and perused the relevant

material on record. It is observed from the impugned order that the
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learned CIT(A) directed to restrict the disallowance at 25% of the
total expenses by relying on the Tribunal order passed in assessee’s
own case for assessment year 2008-2009, a copy of which is
available on page 1 onwards of the paper book. In such order the
Tribunal has followed its another order passed in the assessee’s own
case for assessment years 1998-99, 2002-2003 and 2003-2004. The
learned Departmental Representative could not place on record any
material to indicate that the said orders of the Tribunal have either
been reversed or modified in any manner by the Hon’ble High Court.
Respectfully following the precedents, we uphold the impugned

orders for all the years under consideration.

4.  In the result, all the appeals are dismissed.

Order pronounced on this 27" day of November, 2012.
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